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In this application under Section 19 of the

Administrative Tritaunais Act. 19S5, the applicant

who was working as Mistri Motor Shop at New Delhi

has assailed this order dated 22„6,1990

iAhne u. f"- e - A) by wh i c h he wa s r- e vs r't e d to t he pos t

of Khalasi in pursuance of disciplinary

proceedings initiated against him vide memorandum

dated 6.S„1989 (Anne>;ure-C) . The applicant filed

an appeal against the above order on 9.7„90 which

is admittedly still not disposed Qf„



w

2. We have heard the learned counsel for the

parties and ha^e also perused the" material on

record.

3„ . Learned counsel for the applicant submitted

that in Vi ew of the f ac t that the app i icanr has

ret i red f rom ser-vi ce on a'b-fcai n i ng the age of

superannuation on 30.11.1990, the respondents may

be directed to dispose of his aforesaid appeal

within a fi;-;ed time, and that if the applxcan-c i-=-

still aggrieved by the order passed in his

appeal,, he will be free to approach the Tribunal

by means of a fresh OA in accordance with law.

4, Learned counsel for the respondents does

not oppose the above prayer.

5. In view of the> above, the OA is disposed of

in terms of the directions to the respondents to

f i n a 1 1 y d i s p o s e o f the a p p e a ]. d a t e d 9,7'". 1990 o f

t hie a p p 1 i c a n t w i t h i n t wo mo n t his f r o m •t h e d ate o f

receipt of a copy of this order. In the facts

and circumstanceiis^^ we leave the parties to bear

t h e i r o w n cos t s.,

>|(i\ !lo—. '
P- ^ • (Ram Pal Sinoh, )
He mb e i-" (A) V„ C, (J)


